
HARYANA VIDHAN SABHA

Bill No.32- HLA OF 2022

TIIE HARYANA LEGISLATI!ts ASSEMBLY (SALARY

ALLOWANCES AND PENSION OF MEMBERS)
SECOND AMENDMENT BILL, 2022

A

BILL

.t'ttrther to umend tlte Har.v-ana Legislative Assenbly (Salary, Allowances
and Pe-nsiott of Members) Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third
\-ear of the Republic of India as follows:-

1. ThisActmaybecalledtheHaryanakgislativeAssembly(SalaryAllowances Short title.

and Pension of lr{embers) Second Amendment Act, 2022.

2, In section 3D of the Haryana Legislative Assembly (Salary Allowances Amendmenl or

and Pension of Nlembers) Act, 1975 (hereinafter called the principal Act). for the ::ttl:" l? 
."1

words "fifteen thousand rupees", the words "twenty thousan,J rupees"'shall be XiffI.o"'
substituted.

3. After section 3D of the principal Act, the following section shall be inserted, lnserlion 
-t'f

namely:- ;:;::,"^.i',
"3E. Driver allowance.- Amember shall be entitled to driver allowance of 1 975

at the rate o1'twenty thousand rupees per rnonth which the Ilaryana Vidhan
Sabha Secretariat may directly credit to the account ofperson to be notified
by the member to the Secretariai to rvork as his Driver:

Provided that the person so notified by the mentber shall continue to
render assistance to the member at his pleasure.".
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STATENIENT OF OBJECTS AND REASONS
Under section 3D cf the Haryana LegislativeAssembly (SalaryAllowances

and Pension of Members) Ac! 1975 every member of the Haryana Legislative
Assembly is entitled to secretarial allowance at the rate of rupees fifteen thousand
per month which the Hary,sla Vidhan Sabha Secretariat may pay to the person to
be notified by the member to the Secretariat to work as his/her secretery.

At present, there is no provision in the Haryana Legislative assembly (Salary
Allowances and Pension of Members) Act, 1975 providing for the driver allowance.

During the recent past, various members have from time to time individualiy
and collectively approached the Hon'ble Speaker and stated that:

(i) a member is entitled for one Secretary,?A. u'ho is being paid a very
meager salary of rupees fifteen thousand per month only rvhich is
insufficient to maintain himself along with the family;

(i1) at present in terms of Haryana Vidhan Sabha Secretariat Notification
No. I I 5 iCATAv 2000-20221 8666 dated 28.04.2022 i.e. for amendment in
the Haryana Legislative (Allorvances of Iv{embers) Rules. 1976, in Rule
9, in Sub-rule (l) for clause (b), Rs. 20000r- is being paid to the Hon'ble
Members as driver allowance, who further pay the same to his driver
and suggested that :

(a) the secretarial allowance may be increased sufficiently;
(b) the provision of driver allorn,ance at the rate of tu'enty thousand

nrpees per rnonth which the Haryana Vidhan Sabha Secrerariat
may directll,credited to the account of person to be notified
by the Nlember to the Haryana Vidhau Sabha Secretariat to work
as his Driver.

Considering the above suggestion. the Bill seeks to amend section 3D and

insertion of a nerv section 3E in the Haryana Legislative Assembly (Salary
Allou'ances and Pension of Menrbers) Act" 197-5.

KANWAR PAI,,
Parliamentary Affairs Minister. I{aryana.

The Governor has, in pursuance ofClauses ( I ) and (3) ofArticle 207 ofthe
constitution of India, recommended to the Haryana Legislative Assembly the
introduction and consideration of the Bill.

Chandigarh :

'Ihe 22nd December, )A22

R. K. NANDAL.
Secretary.

N.B.- The above Bill was published in the Haryana Government Gazette
(Extraordinary), dated the 22nd l)ecember, 2022,under proviso to ruie 128

of the Rules of Procedure and Conduct of Business in the Harvana
Legislative Assembly.
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FINANCIAL MEMORANDUM

Section 3D of the Haryana Legislative Assembly (Salary Allowances and

Pension of Members) Act, 197 5 provides for the secretarial allowance at the rate of
rupees fifteen thousand per month to be paid the person notified by each member

(excluding the Chief Minister, Minister, Mrnisterof State, DeputyMimster, Speaker,

Deputy Speaker, Chief Parliamentary Secretary, Parliamentary Secretary and

the Leader of Opposition). It is estimated that an additionai expenditure of
Rs. 45,00,000/- per annum (approximately) would be involved if amendment in section

3D to enhance the secretarial allowance from Rs. 15,000/- to Rs. 20,000/- per month

is carried out.



Secretarial
Allowance.
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ANNEXURE
E}TIRACT FROM T,, IIARYANA LEGISLATTIIE ASSEMBLY

(SALARY' ALLOW'ANCES AND PENSION OF MEMBERS) ACT, 1975
3D. A member shalr be entitled to secretarial allowance at the rate of fifteerr
thousand rupees per month rvhich the I]aryana vidhan Sabha Secretariat may pay
to the person to be notified by the member to the Secretariat to work as his/her
secretary:

Provided that the person so notified by the member shall render assistance
to the mernber at his pleasure:

Provided further rhat ,o menrber who has been holding office ofChiel Minister/Deputy Cl-rief N{inister /Minister/Depur1, Minister /Speaker i
Deputy Speaker ichief parliamentary Secreraryi'parriamentary Secrelary and
retains Special Assistant personal shail dra*, such allo*,ance.

10070 H.v S. H.G.p.. pt:t
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v€{qt' derr flTqt' 6l fuflur
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".i 
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(e.) qfu riE *-s'FqN ircq ot <r t qr{.+s rrd oi q-rswc. ffi

EfurTqT fl+nq s]qr sfuq,.ilq {j-ils gilT ERsrrr fuirc q"-n

nfuaau t sr-d ET-$si o sq ii ml-q zn-{i d ft\ erfffid
fuq qri qrd qmr d csrd t ffie) q-qr o-q tr+nr B r
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lfiftq gr.t=T

ERq-"n funqlsqr (ses trc, .rflT oqi ttsTc) 3lfrFqq, tszs ol qM 3g
q) r.t-o $cEI Er-rt (ULsqS, q-fr, qrq qf, sq *i*, elqeT, sqrursl, gw ws-tr+

Efrq, riq'+q qfuq oen frqei d +flr oi d-€-fl) qfttqfrd qfu o\.5,r--on fur
qri d ft\ sfr qra tr{d rws sqi o1 eq t irfu-ftq qt znr clzlETr< t t ua eryn
t fu 1"r.r*r,r; vqi +s,oo,ooo,/- cfr q$ or erfrfum qq clTfrd *rrr qft qnT 3s

C ffitr{ e $Erfi-q q-tr ttri rc,ooo / - t zo,oool- $q-i q'ft qre ti; Eq+rq t
qa-qr qror t't
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3il-gq--eT

rfuqrw frqr.r rrw (wew i-a-c. qflr ow tvrr)
eTfufr{q. rgzs d sG-rur

s-Er- r.+.h's]'<T{ qE-6 ron vqt sft qxr ol sq t {{Erfiq qfr 5r 50-<n
+n C ft, gfrqT"Tt fuirc qqT Hfu-drds E-m sqr qfu o) fuqi qr\,-fl ci fu lrEss
Elr B!-d e-fuq d -,i-q.rs oTd o-{i d ft\ rrfu"qre-q oi flfr-d fu-qT qrr,rri:

q{gqr q-s fu qa aqfu dfr $-{w g1q flft-d fuqT qry{TT $<rq qfi g.an
n-o s+j fu tTr r

q-sf6 or.r,l q'd fu ot-$ fr nilq dIfu T€r #//ss 5lqqjt n* l+* I
w rftTerua fum wnTwrtua fttim nqr,/Trq rrrrfis wfuq7*irlfiu efuo
d q-q w ord os ra a eils q-a,ftrq Fr,fi rra-co {tr-{r 

"r{f,T 
si q(t .rd oT

GTrsruT =rfr os E-dqT I
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